
FIR No.234/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/436/34 IPC 
State Vs. Sumit 
 
09.09.2020 (12.15 P.M.) 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  None for applicant. 

  IO/ASI Jamshed in person. 

  Ld. Counsel has been requested to join the proceedings. 

  Be awaited. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 09.09.2020 

At 2.10 P.M.   
 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  None for applicant. 

  IO/ASI Jamshed in person. 

 

  Ld. Counsel for applicant/accused has not joined the proceedings 

despite telephonic information. 

  Put up for arguments on 10.09.2020.  

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 09.09.2020 

 

  



FIR No.65/2020 
PS : Bhajan Pura 
U/s. 147/148/149/186/353/332/436 IPC 
& 3/4 PDPP Act  
State Vs. Unknown (Vineet Kumar) 
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

  Mr. Amit Samania, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant for issuing 

necessary directions to IO/SHO. 

 Status report received. Copy supplied to Ld. Counsel for 

applicant/accused. 

 Ld. Counsel for applicant submits that he is satisfied with the report 

and present application may be disposed of. 

 In view of submission of Ld. Counsel, present application stands 

disposed of.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       09.09.2020   

  



FIR No.133/2017 
PS : Crime Branch/Cyber Cell, Darya Ganj  
U/s. 420/120-B/34 IPC 
& 3/4 PCCS (B) Act  
State Vs. Ritesh Tewari 
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Mukesh Kalia, Ld. Counsel for applicant. 

  IO/Inspector Rajiv Kumar in person. 

 

 This is an application moved on behalf of applicant Ritesh Tewari u/s. 

451 r/w. Section 457 of CPC defreezing of applicant’s account. 

 Reply to the application already received. 

 Arguments were also heard. 

 By way of present application the applicant/accused has sought 

defreezing of bank accounts at Andhra Bank (Now Union Bank) situated at A-

41, Main Road Kamla Nagar, New Delhi bearing account no. 

165311100001042 of Ganpati Builders (applicant is the sole proprietor), 

Account No. 165311100001866 of Vinayak Buildcon Pvt. Ltd. (applicant is 

the authorised signatory), Account No. 165311100001839 in the name of 

Avantika Developers (applicant is the authorised signatory), Account No. 

165311100000159 in the name of Ganpati Builders (applicant is the sole 

Proprietor), Account No. 165311100000362 in the name of Ganpati Home 

Finance (applicant is the sole Proprietor), Account No. 165311100001334 in 

the name of Ganpati Home Constructions (applicant is the sole Proprietor), 

Account No. 165311100001431 in the name of Ganpati Builders, (applicant 

is the sole Proprietor), Current account No. 165311100002263 in the name 

of applicant and Saving Account No. 165310100005093 in the name of 

applicant. 



 It is submitted on behalf of applicant that the aforementioned accounts 

have been frozen illegally and without any jurisdiction on the instructions of 

IO.  It is further submitted that due to illegal attachment of bank accounts of 

applicant by the Investigating Agency, applicant is unable to operate his bank 

accounts and applicant/accused is facing financial hardships.  It is further 

submitted that seizure of bank accounts is arbitrary and without any material 

basis.  It is further submitted that the alleged transfer of Rs.36 Lacs from the 

account of co-accused to the bank account of present applicant is a matter of 

routine business dealings as both are engaged in the business of real estate 

since 2011 and the said amount has also been shown in his ITRs.  It is further 

submitted that the amount of Rs.16,00,000/-  were transferred to the account 

of M/s. Avantika Developers and M/s. Puneet Enterprises for the purchase of 

plot bearing no. 31-B, Phase-1, Ganpati Iskon City, U.P. and the said fact has 

been informed to the IO during investigation.  It is further submitted that in 

order to comply the order dated 19.08.2020 and carry out various essential 

transactions, the applicant/accused needs to operate the bank account, 

hence, the aforesaid accounts may be defreezed. 

Ld. APP and IO have opposed the application and stated that 

investigation qua other accused persons are still going and applicant Ritesh 

Tewari has been arrested only on 06.08.2020. It is further submitted that in 

this case not only the complainant Mr. Arun Kumar  has been cheated  to the 

tune of Rs.14,00,000/-who was lured to invest in a Cryptocurrency 

“Kashhcoin/the Kasshcoin but other people were also cheated. It is further 

submitted that applicant/accused has used his different accounts to siphon 

off the cheated amount.  It is prayed that application may not be allowed. 

 I have gone through the record and considered the submission of Ld. 

Counsel for applicant/accused as Ld. APP for State.   

 Present case has been registered on the written complaint of Mr. Arun 

Kumar wherein he has alleged that a gang of cheats had cheated him to a 

tune of Rs.14,90,000/- after he was lured to invest in a newly launched 

Cryptocurrency “Kashhcoin/the Kasshcoin.  The applicant is alleged master 

mind of the racket and used the name of his office Ganpati Builders in the  



said racket by luring the public at large for investment of their money in 

Crypto Currency which was launched with the sole motive to cheat the public.  

The meetings for investment in Crypto currency was organised with co-

accused Ashok Goel, Pradeep Arora etc. in the office of applicant. On 

03.12.2016, applicant had organised a grand party in his Farm House to 

launch Crypto currency.  Various seminars and parties were organised by the 

accused persons in different cities in Five/Seven Star hotels for promoting 

their Crypto currency. The accused persons promised the investors that 

investment in Kashcoin would double the price within few days. Sixteen 

victims including the complainant have turned up and joined the investigation 

who have been cheated to the tune of Rs. 2 Crore by accused and his 

associates. 

 

 The applicant/accused has received total amount of Rs.36 Lacs from the 

cheated amount through the aforesaid accounts and he has tried to justify 

the credit entries of Rs. 20 Lacs in the account of his companies Ganpati 

Builders and Vinayak Buildcon on the ground that this amount was received 

by him in liu of an agreement to sell allegedly executed with co-accused Ashok 

Goel. However, the land in question for which Agreement to Sell has been 

shown signed between Ganpati Builders and Jaipuria Buildcon does not exist 

in the name of Company Ganpati Builders.  The land in question actually 

exists in the name of applicant and his wife. The applicant has not been able 

to establish the source of the money. If it is suspected to be the proceeds of 

alleged crime, same can not be returned even for the purpose of compliance 

of bail order, as to fulfil the conditions imposed in bail order, the applicant 

has to arrange the amount from other sources, instead of getting released the 

amount from the said account, in which the amount deposited is allegedly 

cheated amount.  The applicant is also involved in multiple cases of cheating 

registered at various police stations and there are chances that the alleged 

amount may be involved in those cases also.   

 

 



 

 

Considering the facts and circumstances of the case including the nature of 

transactions made to and from the accounts of applicant, I do not deem it fit 

to allow the application.  Accordingly, the application is hereby dismissed.

  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

 
(Purshotam Pathak 

Chief  Metropolitate Magistrate 
  North-East : Delhi 
      09.09.2020    

 



FIR No. 133/2017 
PS : Crime Branch 
State Vs. Narender 
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Pradeep Kumar, Ld. SPP for State. 

  Mr. Chayan Sarkar, Ld. Counsel for applicant Ashok. 

  IO/Inspector Rajiv Kumar in person. 

    

This is an application moved on behalf of applicant for defreezing of 

bank account No. 652900301000050 in the name of Jaipuria Mall Pvt. Ltd. 

drawn at Vijaya Bank, KM Trade Tower, Ghaziabad, U.P., Jaipuria Traders 

Pvt. Ltd., A/C No. 652900301000051 at Vijaya Bank, KM Trade Tower, 

Ghaziabad, U.P.and A/C. No. 652900301000052 in the name of Excellent 

Garments Pvt. Ltd, A/C No. at Vijaya Bank, KM Trade Tower, Ghaziabad, U.P.  

Arguments were already heard. 

It is submitted on behalf of applicant that he is not able to comply with 

the order of Hon’ble Supreme court dated 13.01.2020 as the multiple bank 

accounts of the applicant and his companies have been frozen by the IO.   It 

is further submitted that the other business accounts of the applicant have 

also been freezed which are not related to any crypto currency business.  It is 

further submitted that applicant seeks indulgence of this court for allowing 

the applicant to use at least three account mentioned above in order to deposit 

the requisite amount with Hon’ble Supreme Court registry.  It is further 

submitted that applicant has no source of income to deposit the money with 

Hon’ble Supreme Court registry.  It is prayed that aforementioned accounts 

may be defreezed  for a limited period so that the applicant may at least pay 

the requisite ordered amount of Rs.15 Lacs with Hon’ble Supreme Court 

registry. 

 

 



 Ld. APP and IO have opposed the application and stated that 

investigation qua other accused persons are still going on and one of the 

accused Ritesh Tewari has been arrested on 06.08.2020. It is further 

submitted that in this case not only the complainant  Mr. Arun Kumar  has 

been cheated  to the tune of Rs.14,00,000/-who was lured to invest in a 

Cryptocurrency “Kashhcoin/the Kasshcoin but other people were also 

cheated. It is further submitted that applicant/accused has used his different 

accounts to siphon off the cheated amount.  It is prayed that application may 

not be allowed. 

 I have gone through the record and considered the submission of Ld. 

Counsel for applicant/accused as Ld. APP for State.   

 Present case has been registered on the written complaint of Mr. Arun 

Kumar wherein he has alleged that a gang of cheats had cheated him to a 

tune of Rs.14,90,000/- after he was lured to invest in a newly launched 

Cryptocurrency “Kashhcoin/the Kasshcoin. The applicant in connivance with 

the other accused persons allegedly launched this Crypto currency in the 

name of Cashcoin/Kashcoin.  It has been alleged that the applicant is the 

main beneficiary in the entire scam and most of the cheated amount was 

deposited and transferred into in his ICICI Bank Account No. 136005000122.  

The applicant has further diverted the cheated amount to the account of co-

accused namely Pradeep Arora and Ritesh Arora.  Several cores were 

deposited by the investors in cash in the ICICI Bank No. 136005000122 which 

belongs to Jaipuria Builders Pvt. Ltd. owned and operated by the 

applicant/accused Ashok Goel @ Ashok Jaipuria. From account of M/s. 

Jaipuria Buildcon Pvt. Ltd. (CA No. 136005000122), ICICI Bank 

Rs.25,00,000/- were transferred/diverted on 07.01.2017; Rs.25,00,000/- 

were transferred/diverted on 13.01.2017, and Rs.5,00,000/- were 

transferred/diverted on 07.01.2017 to Jaipuria Mall Pvt. Ltd. belonging to 

applicant. On 13.01.2017 an amount of Rs.24,00,000/-; on 16.01.2017 an 

amount of Rs.25,00,000/-; on 17.01.2017 an amount of Rs.5,00,000/-; on 

27.01.2017 an amount of Rs.5,00,000/- and on 17.02.2017 an amount of 

Rs.51,00,000/- were also transferred/diverted from account of M/s. Jaipuria 

Buildcon Pvt. Ltd to Jaipuria Traders Pvt. Ltd. belonging to applicant. Most of 

the cheated amount was deposited in A/C No. 136005000122 and it was 



further diverted into the A/C of co-accused persons and in the account of 

applicants other companies including the bank account No. 

652900301000050, A/C No. 652900301000051 and A/C. No. 

652900301000052, hold by Jaipuria Mall Pvt. Ltd, Jaipuria Traders Pvt. Ltd 

and Excellent garments Pvt. Ltd.   The applicant/accused has also diverted 

the cheated amount to another account no. 441172000008040 at Karur 

Vysya Bank.  The applicant is stated to have 31 shell companies and these 

shell companies and accounts were misused to siphon off the cheated 

amount. The applicant has not been able to establish the source of the money. 

If it is suspected to be the proceeds of alleged crime, same cannot be returned 

even for the purpose of compliance of bail order, as to fulfil the conditions 

imposed in bail order, the applicant has to arrange the amount from other 

sources, instead of getting released the amount from the said account, in 

which the amount deposited is allegedly cheated amount.  The applicant is 

also involved in multiple cases of cheating registered at various police stations 

and there are chances that the alleged amount may be involved in those cases 

also.   Considering these facts and circumstances, I am not inclined to allow 

the present application.  Hence, same is hereby dismissed.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
               09.09.2020    
  



FIR No.70/2020 
PS : Gokal Puri 
U/s. 147/148/149/380/427 IPC 
State Vs. Manoj Kumar @ Mannu 
 
09.09.2020 
 Proceedings conducted through Video Conferencing. 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. Vijay Goswami, Ld. Counsel for applicant/accused. 

 

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has been lifted 

from his house and falsely implicated in the present FIR No. 146/2020, PS 

Gokal Puri.  It is further submitted that applicant/accused has been arrested 

in this case only on the basis of disclosure statement.  It is further submitted 

that applicant/accused has already been released on bail in case FIR No. 

146/2020, PS Gokal Puri by Mr. Sunil Chaudhary, Ld. ASJ.  It is further 

submitted that nothing has been recovered from the possession of 

applicant/accused.  It is submitted that applicant/accused has clean past 

antecedents and he is the sole bread earner of his family which consists of old 

aged parents. It is further submitted that applicant/accused is in JC since 

10.08.2020 and that bail application may also be considered in view of Corona 

Pandemic.  It is prayed that applicant/accused may be admitted to bail.   

 On the other hand, Ld. SPP has opposed the bail application stating 

that applicant/accused along with co-accused was found involved in 

vandalization, rioting, looting and arsoning of public and private properties 

when he was member of unlawful assembly. It is further submitted that there 

is CCTV footage in case FIR No. 146/2020 which reflects the presence of 

applicant/accused at the spot and the place of incident of FIR No. 146/2020 

is just 30 meters away from the place of incident of present FIR. It is further 

submitted that applicant/accused is also involved in two more criminal cases 

of similar nature.  It is prayed that bail application may be dismissed.   



 I have considered the submissions of both the sides. 

 In the present case, allegations against the applicant/accused is that  

while member of an unlawful assembly, applicant/accused was found 

involved in vandalization, rioting, looting and arsoning of public and private 

properties including the shop of the complainant.  Applicant has been 

identified in CCTV camera of case FIR No. 146/2020 which was recorded at 

the distance of 30 meters from the place of present incident. It is evident from 

CCTV footage that applicant/accused was part of unlawful assembly and 

according to Section 149 IPC, every member of unlawful assembly is guilty of 

offence committed by that assembly in prosecution of common object. 

Applicant/accused has been arrested on 10.08.2020 and investigation qua 

other incidents which occurred in the vicinity of present place of incident is 

still going on and the role of the applicant is also to be ascertained in those 

cases.  Other co-accused who are absconding also yet to be arrested.  Keeping 

in view all these facts and circumstances, I do not find any ground in the 

application to release the applicant/accused on bail,  accordingly, application 

is dismissed.      

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       09.09.2020   

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



FIR No.70/2020 
PS : Gokal Puri 
U/s. 147/148/149/380/427 IPC 
State Vs. Nikhil @ Ilu 
 
09.09.2020 
 

 Proceedings conducted through Video Conferencing. 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. Vijay Goswami, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has been lifted 

from his house and falsely implicated in this case in case FIR No. 146/2020, 

PS Gokal Puri.  It is further submitted that applicant/accused has been 

arrested in this case only on the basis of disclosure statement.  It is further 

submitted that applicant/accused has already been released on bail in case 

FIR No. 146/2020, PS Gokal Puri by Ld. Court of Sessions.  It is further 

submitted that nothing has been recovered from the possession of 

applicant/accused.  It is submitted that applicant/accused has clean past 

antecedents and he is the sole bread earner of his family. It is further 

submitted that applicant/accused is in JC since 10.08.2020. It is further 

submitted that bail application may also be considered in view of Corona 

Pandemic.  It is prayed that applicant/accused may be admitted to bail.   

On the other hand, Ld. SPP has opposed the bail application stating that 

applicant/accused along with co-accused was found involved in 

vandalization, rioting, looting and arsoning of public and private properties 

when he was member of unlawful assembly. It is further submitted that there 

is CCTV footage in case FIR No. 146/2020 which reflects the presence of 

applicant/accused at the spot and the place of incident of FIR No. 146/2020 

is just 30 meters away from the place of incident of present FIR. It is further 



submitted that applicant/accused is also involved in two more criminal cases 

of similar nature.  It is prayed that bail application may be dismissed.   

 I have considered the submissions of both the sides. 

 In the present case, allegations against the applicant/accused is that  

while member of an unlawful assembly, applicant/accused was found 

involved in vandalization, rioting, looting and arsoning of public and private 

properties including the shop of the complainant.  Applicant has been 

identified in CCTV camera of case FIR No. 146/2020 which was recorded at 

the distance of 30 meters from the place of present incident. It is evident from 

CCTV footage that applicant/accused was part of unlawful assembly and 

according to Section 149 IPC, every member of unlawful assembly is guilty of 

offence committed by that assembly in prosecution of common object. 

Applicant/accused has been arrested on 10.08.2020 and investigation qua 

other incidents which occurred in the vicinity of present place of incident is 

still going on and the role of the applicant is also to be ascertained in those 

cases.  Other co-accused who are absconding also yet to be arrested.  Keeping 

in view all these facts and circumstances, I do not find any ground in the 

application to release the applicant/accused on bail, accordingly, application 

is dismissed.      

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 
(Purshotam Pathak) 

Chief Metropolitan Magistrate 
  North-East : Delhi 

             09.09.2020   



FIR No.256/2020 
PS : Khajuri Khas 
U/s. 147/148/149 IPC 
State Vs. Sumit 
 
09.09.2020 (12.15 P.M.) 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  None for applicant. 

  IO/ASI Jamshed in person. 

  Ld. Counsel has been requested to join the proceedings. 

  Be awaited. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 09.09.2020 

At 2.10 P.M.   
 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  None for applicant. 

  IO/ASI Jamshed. 

 

  Ld. Counsel for applicant/accused has not joined the proceedings 

despite telephonically information. 

  Put up for arguments on 10.09.2020.  

  Copy of this order be uploaded on the Website of Delhi District 

Courts. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 09.09.2020 

 

 
 
 



FIR No. 84/2020 
PS : Crime Branch 
U/s. 191/192/193/209/420/467/468/471/474/120-B/34 IPC 
Dr. Gajinder Nayyar Vs. State  
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Shafiq Khan, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard partly. 

 IO is not present.  Issue notice to the IO to join the proceedings on the 

next date of hearing. 

 Put up for further arguments on 11.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      09.09.2020 

  



FIR No.215/2020 
PS : Khajuri Khas 
U/s. 147/148/149/188/379/392/452/427 IPC 
State Vs. Noor Mohd. @ Noora 
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Jinender Jain, Ld. SPP for State. 

  Mr. Akhtar Shamim, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted that applicant/accused is innocent and has been falsely 

implicated in four cases bearing FIR No.209/2020, FIR No. 215/2020, FIR 

No. 220/2020 and FIR No. 221/2020, PS Khajuri Khas relating to riots.  It is 

further submitted that applicant/accused was arrested in present case FIR 

and thereafter arrested in other three cases on the basis of disclosure 

statement.  It is further stated that applicant/accused has been arrested only 

on the bald statement of the complainant and if the complainant has seen the 

applicant, he must have captured him in his mobile. It is further submitted 

that the complainant has not mentioned about the identity of 

applicant/accused in his first statement.  It is further submitted that 

applicant/accused has not taken part in the commission of offence.  It is 

further submitted that there is no iota of evidence against the 

applicant/accused. It is further submitted that nothing has been recovered 

from the possession of the applicant or at his instance.   It is prayed that 

applicant/accused may be released on bail.   

 Ld. Special PP has opposed the bail application stating that applicant 

being a member of unlawful assembly found involved in rioting, vandalization, 

looting and arsoning of houses of many innocent people, chanting slogans 

against particular community.  It is further submitted that applicant/accused 



is also involved in 7-8 criminal cases of similar nature.  It is further submitted 

that applicant/accused was also previously involved in case FIR No. 06/2018 

u/s. 380/411 IPC, PS Sonia Vihar.  It is prayed that applicant/accused may 

be released on bail. 

 In the instant case, applicant/accused has been arrested on the 

basis of disclosure statement of co-accused in case bearing No. 215/2020, PS 

Khajuri Khas.  The charge sheet has already been filed in the present case.  

Applicant/accused is stated to be in JC since 02.04.2020. Considering the 

facts and circumstances of the case, application is allowed and 

accused/applicant is hereby admitted to bail   on   furnishing  personal  bond 

in the sum of Rs. 20,000/- with one surety in the like amount subject to the 

condition that he shall join the investigation with the IO as and when required 

and that he shall not tamper with evidence or influence any witness in any 

manner whatsoever; he shall maintain peace and harmony in the society and 

that he shall appear before the Court on each and every date of hearing to 

attend the proceedings in accordance with the terms of bail bond which would 

be executed by him.  

 Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      09.09.2020 

  



FIR No. 95/2020 
PS : Dayal Pur 
U/s. 147/148/149/436 IPC 
State Vs. DL 7S BX-5976 (Motorcycle) 
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Ayub Ahmad Qureshi, Ld. Counsel for applicant/accused 

 This is an application moved on behalf of applicant for release of vehicle 

on superdari. 

 Reply not received.  Same be called for 11.09.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      09.09.2020 

  



FIR No.70/2020 
PS : Bhajan Pura 
U/s. 147/148/149/302/307/396/436/455/201/120-B/34 IPC 
State Vs. Ravi Kumar  
 
09.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for seeking charge 

sheet. 

 Put up with charge sheet on date fixed i.e. 16.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      09.09.2020 
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